Norms and Building Codes For Earthquake Resistance

118 Sh. RAKESH DAULTABAD (Badshahpur) :
Will the Urban Local Bodies Minister be pleased to state:-

a) the area under Badshahpur Assembly Constituency which is
under earthquake seismic zone;

b) the norms and building codes etc. for earthquake resistance of
buildings and other infrastructure in Gurugram,;

c) the instances of violations of these norms and building codes
in Gurugram; and

d) the details of these violations alongwith penalty imposed, if
any, and rectification actions undertaken to ensure earthquake
resistance?

REPLY
Manohar Lal, Chief Minister, Haryana
Sir,
a) District Gurugram falls under Seismic Zone-IV.

b) As per Haryana Building Code-2017, at the time of submission of
application for approval of Building Plans, the Architect/ Engineer/
Structural Engineer/ Proof consultant submits certificate in Form BR-
V(A1)/V(A2) regarding conformity to Code and Structural safety for
applied building(s). It is certified that the structure has been designed
in accordance with the provisions of the National Building Code and
the relevant Indian Standard Code (with latest amendments) including
Bureau of Indian Standard Codes for structures resistant to
earthquakes and other natural hazards. The local soil conditions, its
load bearing capacity and the underground water table etc. have been
kept in view while designing the same.

Also, at the time of submission of application for grant of
Occupation Certificate, the Architect/ Engineer (Structural Engineer)
supervising construction at site submits Completion Certificate in Form
BR-V(1)/V(2) regarding conformity to Code and Structural safety for
applied building(s). It is certified that the said construction work has



been supervised by Architect/ Engineer (Structural Engineer)
supervising construction at site and has been completed to their
satisfaction in accordance with the sanctioned building plans and its
structural design as checked and certified by the proof consultant. The
workmanship and all the material used for construction meet the
specifications laid down in the National Building Code, further, no
provision of the Haryana Building Code -2017 and no rules made,
conditions prescribed or order issued thereunder has been
transgressed in the course of the work.

The submission of above mentioned certificates are ensured at the time
of approval of building plans and grant of Occupation Certificate.

c) As per Haryana Building Code-2017, no building plan is approved
and occupation certificate is granted without conformity to Code and
adherence to Structural safety measures as specified in National
Building Code, Haryana Building Code, relevant Indian Standard Code
(with latest amendments) including Bureau of Indian Standard Codes
for structures by the Architect/ Engineer/ Structural Engineer/ Proof
consultant as mentioned at point no. (b) above. Therefore, there are no
such instances of violations of these norms and building codes while
approving building plans and granting Occupation Certificate as
compliance of said norms/ code is mandatorily certified by Architect/
Engineer/ Structural Engineer/ Proof consultant before issuance of
said approvals.

d) In view of reply given at point (c) above, no such penalties have been
imposed.
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